- Mr.Shiv Kumar, counsel for-the'applicant.

-
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL, JAIPUR BENCH,

JAIPUR
T - Date ., of order:04.01.2002
OA No0.190/1997 '

Rajendra Gupta s/o . Shri Satyanarayan -r/o 2-Kh-24,.

: Jéwaharnagar, Jaipur _at. present eﬁpldyed on the post of

Pharamacist (on ad—hoc basis) 'in'the offiéé‘df Additional
Djrectof, C.G;H.S. at ﬁaipur;
.;Appliqant
Versﬁs |

1. ' Union of 1India through the Djrectpr'_General,

Govéfnment Health Scheme, New Delhi.

’

2. ' The Additional Director, Central Govt. Health

Scheme, Hotel - Radhakrishna,- Station Roaa,
Jaipur

.. Respondents

~

‘Mr. R.L.Agarwal, proxy counsel to Mr. Bhanwar Bagri,

counsel for the fespondents
CORAM: R -
Hon'ble Mr. Justice O.P.Garg, Vice Chairman

Hon'ble Mr. Gbpal Singh, Administrative Member

. .- ORDER

Per an?ble Mr. justice O;P}Garg, Vice Chairman,
The‘appliéant ié preéently working on fhe post
of Pharmacisf on ad-hoc basis-iﬁ the-Central Government
Heaith’ Séheme.vwﬁe ‘is éeeking. regularisation of his
services. Shri Shiv ikumar, learned cqunsel“fof the
applic;pt stateéi that a Vacancy- in the general category
existé and the caSé éf the ééplicént may ‘now be considered

for fegularjsatjon.‘It_was'also stated that in the case of

~one Sanjeev Garg,. the benefit of reqularisation was
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extended by'this_Tribunél. Shri R.L.Agarwél appearing as
" briefholder for Mr. Bhanwar Bagri, counsel for the

" respondents states that the'applicant cannot claim parity

with the case of Sanjeev Garg. Be that it may, for

reqgularisation of service, various imponderables have to

be' considered by the ,departmental authorities, such as

the availabilify.of the vacancy and the funds, the work-
load and suitébiliiy of'fthe ‘applicant for the post.
Therefore, this Tribunal is not in é position to pass an

order straightaway for regularisation of the services of

the applicant; We, therefore, leave the matter open for

consideration and detérmination_by'theVDgpartmentQ

2. This .OA is ‘finally disposed of at this stage

with the direction that the case of the applicent for

regularisation on the post ‘of Pharamacist shall be

considered according to law against a . vacancy, if

available, within a period of three months from the date a.

certified copy of this order is produced before the
éompetent authority.. The decision taken in the matter
shall be. intimated to the applicant by registered post

withinvoﬁe week thereafter.
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